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REPORT OF THE JOINT
COMMITTEE ON OFFICES OF
PROFIT

SHRI YOGENDRA SHARMA
(Bihar) : Sir, I beg to lay on the Table a
copy of the Eighteenth Report of the Joint
Committee on Offices of Profit.

RESOLUTION REGARDING
DELETION OF "RIGHT TO
PROPERTY" FROM, AND
INCLUSION OF "RIGHT TO
EMPLOYMENT" IN THE CONST1TU
TION TO REGULATE
ECONOMIC POLICIES IN ORDER
TO REMOVE SOCIAL AND
ECONOMIC INEQUALITIES AND
CREATION OF MAXI MUM
EMPLOYMENT OPPORTUNITIES
IN THE COUNTRY—contd.

MR. CHAIRMAN : Mr. Bhardwaj. SHRI
JAGAN NATH BHARDWAJ (Himachal
Pradesh) : Sir, while discussing the
Resolution that was moved by Shri Nathi
Singh the other day, I was talking about the
right to property, whether th< right to
property could be included in th<
Constitution. I made a point that at thi:
stage in our national life this was no
possible because of the reasons that I gav
that day. But I think that for giving sati
faction to people in rural areas who as as to
why, while their lands have been take away
and a ceiling has been put thereon, no
ceiling on properties, big houses and the
like, in the cities has been put, 1 made that
point the other day that for giving
satisfaction to people in the rural areas it
was highly desirable at this stage that the
right to property in the cities should be
restricted and some reasonable ceiling may
be put on property in the urban areas.
The second part of the Resolution
says that the right to employment should
be inserted in the Constitution.

Actually, I am not very much clear as
to what is meant by employment. Does it
mean employment by the Government or
employment by man? What type of
employment is it ? If we include it in the
Constitution, what will happen is this. At
least one-fourth of our population will
rush to the Government saying, "Well, no
we have the right to employment; give us
employment." The Government may not
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on it and we will be having large deficits in
the budget year after year. From this point
of view, I would say that it is not desirable to
insert this right to employment in the
Constitution. The Constitution already
provides the right to work and I think it is
quite enough at this stage.

Talking about the employment situation in
the country, I have got a book entitled
'Labour Bureau Statistics'. This gives
complete information about the employ-
ment situation in the country. Therefore I
won't give figures which are already u>
eluded in this book. But my anxiety is that
something must be done to meet the
unemployment problem in the country. [Mr.
Deputy Chairman in the Chair]

I would make only one or two suggestions in
this connection. My first suggestion is that
there should be some sort of Unemployment
Sink in the country at each district
headquarters. These Sinks should have work
of various types such as work in forests, work
for reclaiming lands, deve-| loping forests and
work for taming big rivers and such other
types .of jobs which are of continuous
nature. If anybody comes and ask for work,
the Sink should be able to sink his
unemployment and give him some work
immediately.  Such an arrangement can be
made. If any poor man in the rural areas is
not having work and he wants to work, this
Sink should be able to give him employment
on the spot. You can give some other
appropriate name to this organisation I call
it Sink because it should be in a position to
sink unemployment immediately on the spot.
This is what I mean by such an organisation.
I am not satisfied with the present
employment exchanges. [ am sorry to say
that they are only offices. They are creating
dissatisfaction in the minds of the people.
People go there. But they are not clear about
their intentions. They are not very
sympathetic to the employment seekers.
They have to sit in the verandahs of their
offices. In place of these employment
exchanges, there should be some agency
which should be able to offer something to
the people on the spot. It is possible to do so
by proper planning. Otherwise, we cannot
solve this problem of unemployment. If you
go to the bottom of the problem, really there
is
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no unemployment. I should say that
unemployment is for those people who
want positions of privilege. They want
employment of their choice. This sort of
emplo-ment is different from work. It is
this thing in our social system that makes
the picture so ugly. It is just like the
unequal distribution of wealth.

Like that, there is an unequal distribution
of work also. Ifwe properly think of
ways and means whereby we can
properly  distribute  work, then.the
unemployment problem would not appear
in such an ugly form as it appears today.
So, some thinking on positive lines can
solve this problem. And what I would say
in this connection at this stage is that we
should remain satisfied with what is laid
down in the Constitution. It is laid down in
the Constitution that right of work should
be assured, and it is already  assured.
Therefore, I do not think there is any
reason to press for this Resolution. And
further, Sir, to reduce unemployment we
can think of many other ways and means.
For example, there is the question of
Government employment for one
member in a family. Out of the husband
and wife, only one should be entitled to
Government employment. Now, what
happens is, those people who are
resourceful and who can meet people
manage to get employed. Almost in many
families which are educated families both
husband and wife are employed in
Government service. But there are others
where none out of a family is employed
either in the Government service or in a
public undertaking. So, the Government
should consider this and assure jobs for
one member in a family, either it may be
husband or wife. (Time bell rings) Sir,
I will take one or two minutes more.
What  would suggest is that we could
think of so many other ways some small
schemes so that this sort of dissatisfaction
does not remain there.  Sir, since you
have already pressed the bell, I would like
to conclude now. Thank you, Sir.

SHRI SANAT KUMAR RAHA
(West Bengal) : Mr. Deputy Chairman,
Sir, I support this Resolution. Sir, it is
high time that when we are implementing
the 20-Point Programme, when the entire
coun

try is engaged in serious discussions, we
changed our Constitution for the changing
society or to meet the demands of the chang-
ing society. Sir, I hope, in this situation this
Resolution will be unanimously accepted by
this House.

Sir, emergency is a passing phase. It is
not intended or designed as a long-term
policy for socio-economic changes. It has
nothing to do with the philosophy of poverty
and wealth that exist in the present society for
which a long-term thinking, legislative
measures, changes in infrastructure,
economic policies and all these things are
wanted. But in an emergency, it is not
possible to have all this infrastructure to
remove inequalities from our society. Sir,
wealth corrupts our society and vulgarizes
our society. Poverty, on the other hand,
demoralises our society and the nation. There
is capitalism and mounting wealth on one
side, and on the other side you find squalor.
Even in emergency, you find the labour
starving due to the absence of employment
opportunities and due to sickness of gardens,
sickness of factories and closures and lay-
offs and retrenchment.

This is the situation under the emer-
gency. This is one side of the picture. If we
look at the other side, we shall see that
progressive legislation and progressive
measures are being blocked by courts, are
blocked by writ petitions, by stay orders, by
injunctions and all these things block the
progress in our society.

Sir, the purpose of this Resolution is to amend
the Constitution by  deleting from the
provisions of the Constitution the fundamental
right to property, not the simple right to
property. The Resolution says that the
fundamental right to property should be
deleted from the Constitution because the
chapter on Fundamental Rights is a very
important chapter in the Constitution and by
that chapter property is protected if by any
legislation by this Parliament it be not I
protected, I believe as per existing situation I
the courts, or the executive authority or the
Parliament will not be complying with the ]
basic structure of the Constitution. If this | be
the interpretation of the Supreme Court and if
this be the interpretation of the High
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Courts, what can we do in the face of
these

writ petitions, in the face of lakhs of injunc
tions and lakhs of stay orders ? Not
ing can be done and all the development
programmes will be obstructed by
provision

of Fundamental Right to property.

Sir, the purpose of this Resolution
according to the Mover-is to remove social
and economic inequalities and create
maximum opportunities by regulation of
economic policies. As it is, our country
has got many good pieces of legislation and
many good measures are there is our
statute
books relating to tields and factories but
they are not being implemented. Why ?
Only
regulations of economic policies cannot
do justice to the society and especially 10
the weaker sections. Sir, there are so many
good pieces of legislation like land ceiling
laws and laws relating to distribution of
surplus land to the landless, shareerop-
ping laws for share-croppers, minimum

wages
laws for agricultural labourers and bidi
worker?,, td freedom
from

bonded labour laws. So many rules and
regulations are there for the poor people in
our country. We have already passed so
many laws both in the States as well as
here. But still we find that in spite of all
these things, in spite of all these regulations
people are not getting the benefit as a result
of these measures. Why? That is the
question. It is because adequate machinery
is not there to implement all these laws and
measures. The existing administrative
machinery is not oriented to the ideology of
removing inequalities. There is absence of
political will to implement the progressive
measures because vested interests are
eptrenched in almost all political parties,
including the ruling party. For example, I
can say, Sir, that six crores of agricultural
labourers cannot get the minimum wage
fixed by the States. The Central Govern-
ment cannot implement and cannot make
the States implement the rates of minimum
wages.

Sir, according to the Indian general
economic situation, the Centre even cannot
give any guidelines or even prescribe any
uniform minimum wages for agricultural
labourers. I say 'minimum." Why ?

price for grains. There is minimum profit
and maximum profit for the industry. Why
cannot any guidelines be issued by the
Central Government in respect of agricul-
tural labourers for the enforcement of
minimum wages payable uniformly to
them in all the States ?

When minimum prices of foodgrains
have been fixed, minimum wages have not
been fixed which should be uniformly
applicable throughout India by a directive
from the Centre. Prices of other
manufactured articles are going higher and
higher but the prices of foodgrains are
coming down. The agriculturists do not get
even the legitimate benefit of the present
economic rules. They can enjoy the benefit
only if the Government formulates a policy
to buy all essential goods and commodities
and piace them for higher distribution at
the disposal of the poorer and weaker
sections of the agricultural community.

Monopoly control over the market is
also one of the reasons for inequalities. The
monopolists are in a position to manipulate
the market economy. The Government can
regulate all these things by setting up some
kind of infrastructure in the social and
economic framework. Whatever types of
developmental works and developmental
programmes are started, their benefit does
not reach the weaker sections of the popu-
lation in the rural areas. It is only the richer
sections which are the beneficiaries of these
developmental programmes. Tt is because
the monopolists hold key positions in our
economy. This should be curtailed step by
step with the ultimate aim of rooting out
monopolists from our economy.

ir, the capitalist system should be
transformed into a system of growth with
justice. Growth is always there but it is for
the capitalist section, for the richer section.
All developmental programmes seem to be
for the richer sections. Whatever
developmental programme you start,
whatever amount you spend the country as
a whole does not get the benefit. It is only
a particular class—five or ten per cent of
the population—which gets the benefit out
of these programmes. The Central
Government  should introduce some
mechanism in the infrastructure by which
the
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monopolists could be controlled in their
attempt-to manipulate the market economy.
Public sector must come in to control the
entire economic system in our country.

Right to property should be taken out of
the Fundamental Rights. This point is
engaging attention at the highest national
level. Here we also have Swaran Singh
Committee to consider the matter and I hope
that fruitful results would come out.

Then, Sir, economic policy and its
regulation to a certain degree can help the
weaker sections and give them social justice.
But we cannot remove inequality in the social
and economic spheres without transforming
the capitalist system into social non-capitalist
system. We have no other alternative but to
have a democratic system which will
ultimately lead to some extent progressively
to a socialist system. The Mover of the
Resolution is honest and pious at heart and
soul for his having brought forward this
Resolution. What I feel, Sir, is that just the
regulation of economic policies is not the
solution to the problem of inequality in our
society. We find inequality in our social life,
in our economic life and it is a way of life.
Inequality is a way of life of the Indian
capitalist society though we call it Indian
democracy. Now that the entire nation is in
favour of changing or removing the right to
property from the Fundamental Rights, I
think we must give sufficient value to the
Directive Principles of Part-IV of the
Constitution. Article 39 has been under-
played by this Government. No court can
make the Directive Principle enforceable in
our society because on the one hand,
consideration is given to many local ideas
and on the other hand, right to property is
included under the Fundamental Rights. We
are, thus, deprived of all those lofty aims of
the Constitution. It is high time that our
people and this Parliament unanimously put
pressure on the vested interests, put pressure
on the monopolists and we should
unanimously agree to remove the right to
property from the Fundamental Rights.

This is one of the main hurdles and one
of the main obstacles in our Constitution.
This should be removed. If this is not done
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all our progressive measures for relief to the
weaker sections of the community, all our
measures for speedy conomic development
of the country would be set at naught. If this
is not done, interested people would invoke
articles 14, 19,31 and other articles in the
Fundamental Rights Chapter, and say that
this right of property is the basic structure.
The Supreme Court has also held earlier that
this is the basic structure and that Parliament
had no right to change it. Therefore we
should see that the Constitution is amended
accordingly so that the right to property is
taken out of the Fundamental rights Chapter.
This alsone would enable the speedy
implementation of our progressive measures
by removing the main obstacles in the way.
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Construction of Kerala Newsprint
Project

895. SHRI S. KUMARAN: Will the
Minister of INDUSTRY be pleased to state;

(a) the progress so far made with regard
to the construction of the Kerala Newsprint
Project;

(b) what ig the amount spent 50 far on th,
Project;

(c) whether the Project is expected
to be completed within the scheduled
time; and

(d) what are the names of the
*oreig, countries which are assisting
in setting up the Project and what
is the nature of such assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI B. P.
MAURYA); (a) The Hindustan Paper
Corporation has taken possession of the land
and site levelling is almost complete. Ar-
rangements for supply of raw materials and
other infra-structural facilities have been
made. Foreign consultants have been
appointed and their experts are already posted
in India for carrying out the basic designing
and supervising the detailed engineering of the
project. Indian Consultants have been
appointed for carrying out the detailed
engineering of the project. Construction of go-
down and temporary office building are
complete. Railway siding work is in progress.
The construction of main and auxiliary
buildings will commence in September
immediately after the monsoon. A Project
office has already started functioning and the
General Manager and other staff are stationed
at the site. Orders for, long delivery items like
paper machine, power boilers, recovery boiler
etc. have been placed.

(b) Rs. 613 lakhs.

(c) Yes, Sir.
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(d) The Government of West Germany
through their aid giving agency KFW have
been approached for a loan to finance purchase
of the machinery and equipment required for
the project from West Germany. The loan to be
made available from that source is under
finalisation. After the purchases of other
Imported items required for the project are
finalised, 'some other countries from where the
items would be imported may be approached to
cover the purchases through bilateral credits.

Pandiyar Punnapuzha Hydro-electric
Project
896. SHRI S. KUMARAN: Will the
Minister of ENERGY be pleased: to state:

(a) whether th, Central Electricity

Authority has examined the project
report in respect of the Pandiyar
Punnapuzha  Hydro  Electric ~ Project

submitted by the Kerala Government;
and

(b) if so, what are the details
thercof and what is  Government's
decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF  ENERGY  (PROF.
SIDDHESHWAR PRASAD): (a) and (b) The
project report in respect of the Kerala
Pandiyar-Punnapuzha Hydro-Electric Scheme
sent by the Government of Kerala was
examined in the Central Electricity Authority/
Central Water Commission and comments on
various aspects of the scheme communicated
to the project authorities in June, 1975.
Subsequently, the estimates of cost and energy
potential of the scheme were revised by the
project authorities in December, 1975 in the
light of the comments of the Central
Electricity ~ Authority/  Central =~ Water
Commission. The replies of the project
authorities to the comments hav, been
examined and their replies to certain points
raised with them in March and June, 1976 on
planning aspects, design' features and
estimates of cost are awaited.



149 Written Answers

Pension to freedom fighters

897. SHRI S. KUMARAN: Will the
Minister of HOME  AFFAIRS be
pleased to state:

(a) the number of freedom fighters
who have applied for pension so far,
State-wise;

(b) the number amongst them, who
have so far been granted pension, State-
wise; and

(c) the number of applications which
have been rejected/filed and are pending,
State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI F.
H. MOHSIN): (a) to (c) A statement
containing the information as on 31-7-1976
is attached. [See Appendix XCVII.
Annexure No. 71].

Problem of sick industries

898. SHRI S. KUMARAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government had recently
called a meeting of the representatives of the
financial institutions, chambers of commerce
and industry and trade unions to discuss the
problems of sickness in various industries;
and

(b) if so, what are the details of the
deliberations of the meeting and what Is the
outcome thereof?

THE MINISTER, OF STATE IN THE
MINISTRY' OF INDUSTRY (SHRI B. P.
MAURYA): (a) and (b) Ministers in the
Ministry of Industry have had a series of
meetings, the last one on 3rd August 1976,
with representatives of industry, workers,
financial institutions etc., to discuss the
problem of sick undertakings. The emphasis
at the discussions has been on remedial
steps being initiated at
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an early stage, when the first signs of
sickness are noticed in any undertaking,
instead of letting the situation degenerate to
a point where there is-no other option for
the Government except to take over full
financial and managerial responsibility for
the undertaking. In pursuance of the discus-
sions, a monitoring system has been
instituted in the banks to keep a watch on
the performance of the industrial
undertakings, financed by them. The-
Government is also considering”cerfain
legislative measures, itnter olio, to provide
support for the remedial steps that may be
taken at the stage of incipient sickness.

Poor response for modernisation of
industrial units
899. SHRI JAGJIT SINGH ANAND:

SHRI BIR CHANDRA DEB-
BURMAN:

Will tha Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that a very few
industrial units have so far responded to
Government's offer of assistance for
modernisation of industrial units;

(b) if so, what are the reasons therefor;
and

(c) what measures Government pro-

.pose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI B. P.
MAURYA): (a) Press release by the
Industrial Development Bank of India,
inviting applications for assistance for
modernisation in selected industries was
issued on 21st July 1976. As it takes some
time to compile the information required to
be furnished by applicants, it is yet too
soon to assess the response to this scheme.

(b) and (c¢) Do not arise.

900. [Transferred to the Ust August,.
1976]
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SHRI NARASINGHA PRASAD
NANDA (Orissa) ; Mr. Deputy Chairman, [
share the sentiments expressed by the Mover
of the Resolution, by Mr. Sanat Kumar
Raha from the Opposition Benches and by
Mr. Kalp Nath Rai who just now spoke. I do
not possess the same vigour in my language
but 1 will be doing immense injustice to my
intellectual integrity if 1 do not make
certain observations in regard to this
Resolution.

Sir, it is no doubt true that the Mover of
this Resolution intends to highlight the
staggering economic inequality that prevails
in our country, the disparities and the com-
plex, baffling and Knotty problems that
exist in our country on account of the capi-
talist system of economy.

Sir, I would submit that from this
Resolution there emerge two broad
propositions: the right to property enshrined
in part III of the Constitution, that is to say
the chapter on fundamental rights, should be
deleted and the right to employment should
be introduced.

Before I proceed further, I would submit
that so far as the right to property is
concerned, only eight socialist countries in
the world have not included the right to
property in their constitution, and those
countries are China, Czechoslovakia, the
Democratic People's Republic of Korea,
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the German Democratic Republic,
Hungary, Poland, the U.S.S.R, and the
People's Democratic Republic of Yemen.
And so far as the right to work is
concerned, only 12 countries have provid-
ed in their constitution this right to work,
and those countries are Bulgaria, China,
Cuba, Czechoslovakia, the Democratic
People's Republic of Korea, the German
Democratic Republic, Hungary, Poland,
Romania, the U.S.S.R., the People's
Democratic Republic of Yemen and
Yugoslavia. You will find, Sir, that even
among the socialist republics, at least
there are four countries where this right to
property has not yet been abolished for
historical and various other reasons, and
those four countries are Bulgaria, Cuba,
Romania, and Yugoslavia.

So far as this right to property is con-
cerned, there is no doubt that it is playing
havoc with the economy of our country.
And you will see that article 19 (1)(f) pro-
vides for every citizen the right to acquire,
hold and dispose of property. The Consti-
tution as it originally stood provided in
article 31 for payment of reasonable com-
pensation and its justiciability in a court
of law. There has been a host of decision
on article 31 which have restricted the
progress of land legislation in our country.
If you kindly refer to the various Constitu-
tion Amendment Acts, you will notice
that the State has attempted from time to
time to
impose reasonable restrictions on this
right to property. Originally article 31
provided for adequate compensation and
its justiciability in a court of law. And in
course of time, by the 25th amendment of
our Constitution in the year 1971, this
question of justiciability was completely
deleted. And secondly, Sir.the question of
adequacy of compensation is also no
longer there. So

1 the point is whether this right to property
should be there as it existed in the 19th
century in a laissez-faire society or reason-
able restrictions should be imposed. A
number of legislative measures imposing
reasonable restrictions on the right to
property or abridging the right to propeity
have now been included in the Ninth
Schedule by virtue of the various
Constitution Amendment Acts. And, Sir,
only yesterday, a Bill passed by the Lok
Sabha has been placed
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on the Table of the House which will be
considered tomorrow and several other
legislative measures—64 in number— will be
discussed in this House tomorrow. I would
submit that the concept of property is a very
complex concept in law. Property includes not
only immovable and movable property, but it
also includes actionable claims and easement
rights.

Sir, when we talk of property and the right to
property, it does not always mean absolute
right. It also includes the rights which we are
now creating in favour of a new class of
beneficiaries, the underdogs of the society,
the small farmers and the marginal farmers,
who do not own more than two or three acres
of land. We are extinguishing the rights of
the class of vested interests and are creating
rights in favour of a new class of beneficiaries
who belong to the weaker sections of the
society. I feel, Sir, that in any organised
society, property must be there, because the
very concept of property cannot be obliterated
from human society. No organised society
can go without property. But what we can
do, as a Government, as a State and as a deter-
mined people within a particular 'geographical
limit, is that we can impose reasonable
restrictions and we can abridge the property
rights and thereby we can restrict the evils
arising out of the right to property. 1 feel, Sir,
that whatever we may say and however
emotional we may become, we are taking
distinct steps in that direction. Only the other
day, Shri Swaran Singh, who heads the
Committee set up by the A.I.C.C. to go into
the question of  Constitutional amendments,
suggested that in the Preamble to our
Constitution, two words should be added,
namely, ""'socialism" and "secularism", and he
has also suggested that the word "integrity"
should be added after the word "unity."
Therefore, if we have decided for
ourselves that the goal of our country is
socialism and that it is not the socialism, pure
and simple, and it is not the socialism of the
dogmatic and doctrinaire variety as we
understood it, but it is democratic socialism
and I would submit, Sir, that if both
democracy and socialism have to go together
in this country and if they are io be
experimented with in this country
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together, then, Sir, we have to involve the
masses of the people in this task and by
merely changing the Constitution, by
making some provisions here and there, we
cannot achieve the desired results. 1 would,
therefore,  submit that keeping in view
the genius of this country and 'keeping in
view the mind of the masses of the people,
our leaders have risen to the occasion and
have effected Constitutional amendments
from time to time and have imposed reason-
able restrictions on the right to property. The
right to property is no longer an absolute right
and no individual, no citizen, can now claim
absolute right over property. The right to
property is subject to the larger interests of
the entire community of the country. Now,
Sir, you will kindly see that article 31A and
its sub-sections (a), (b) and (c) go a long way
in imposing the desired restrictions on the
exercise of the right to property. I am of
course conscious that the courts of law had
interpreted article 31C in a different way. In
fact, the latter portion of article 31C has been
declared ultra vires by the Supreme Court in
a case reported in 1973—the famous case
of Kesavananda Bharati. 1 would submit, Sir,
that what is now being attempted is to take
out the jurisdiction of the court so far as
legislations in relation to properties are con-
cerned. That is an important step that is
being taken by our leadership. I would
submit, Sir, that even the Supreme Court has
not stated that the right to property is one of
the basic structures of our society; kindly
refer to Kesavananda  Bharati's case.
They have stated about Judicial review.
They have stated about certain other rights.
But they never say that the right to property
as contemplated in article 19 of the
Constitution is one of the basic features of
our Constitution. By 'basic features' they
mean some other“things. I do not want to
illustrate them, because the time at  my
disposal is very short... [Time bell rings).

Now, so far as the right to employment is
concerned, 1 would respectfully submit that
even in a country like Yugoslavia, which is a
socialist country and where socialism is being
practised for a long time, this problem of
unemployment exists. If you kindly refer to
the Bulletin issued by



155 Re deletion and

[Shri Narasingha Prasad Nanda]

the United Nations in 1976 March, you will
find that there are more than five million
people who are unemployed even in a coun-
try like Yugoslavia. I would submit, Sir, that
this is not to minimise the importance of the
right to work. My idea is that article 16,
article 39 (a) and article 41 of the
Constitution make adequate provisions for
the right to work. Mr. Nathi Singh will
probably agree that in no Constitution of the
world the term 'right to employment' is used.
This is a misnomer in law. The term used in
our Constitution is the right to work, and it
is a wider term. I would submit. Sir, that the
socialist Constitutions of the countries, the
names of whicl I mentioned at the outset, do
not say 'rigl to employment', because this is
a somewhat cryptic concept in law.

With these observations, Sir, 1 submit
that in view of the fact that our leadership is
already trying to effect a change in the
constitution, to set our goal and to define
very clearly our objectives, and those consti-
tutional changes are coming up not in this
session but in the next session of Parliament,
my friend should have hailed our leadership,
because they are taking steps in that
direction, and consider whether he should
press this Resolution or not because by this
decision, after all, his purpose has already
been nerved.

& gAIA RIFAIQ (I g79)
qrHAT, § ot Ay fqg & owm A
gifa® TWE FTAT F 0 3EA IR
W1 ¥ A FE 2 AE TEE T qTEY
FTEH FLT A ATd & TE WL
WTE 1 41T g0 & | FANT g HITA
waTw F  IfaErE S I & 92 oF
amr sfagT £ gefws @ |
awa qa fam &1 8 afem a1 3w
w1 wifgw #AuTEAE 754 2, fufnfg
T faen 2T £ | I AWd AaeA
F1 A5 AFTE AET g7 4T IfEA
AT & WA IFT AT grEA
WA L T4 WA ¥ G AT &7
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I A A 7 712 Ffaare 3
o o | ag T e Fan a1 M
TN AT KT "AET AT | AE H
wegar agr ar A gfaarn § o
9T qare gfaare aqF mn #w §Eey
AT HIT FHIF T SFGATT F27 797 |
W7 IH a9 IEH et a G9Ar #7
AT AqGT WIFT 9T
MR. DEPUTY CHAIRMAN : Would
you like to continue after 2 30PpP.M. ?

SHRI HARSH DEO MALAVIYA :
All right, Sir.

MR. DEPUTY CHAIRMAN : The
House stands adjourned tili 2 -30 p.M.

The House then adjourned for lunch

st one minute past one of the clock-

The House reassembled after lunch at
thirty-two minutes past two of the clock,

i gdeA WEEW . AGIAL, §
(aza #7 W@ 41 f& 73 & a@g
qATH WE FUT, ARMAE I8 #@
aursr § F15 fasir ®qufs &7 fasfaar
AEL AT | ATEN W WA 5 ATAS

g1, @ FAE 9w wr gfamw ad
q1, qg AT FEO0 AF  FHAT 4
HE 997 ¥ frre s g 9w
HIT FT HEET AT 471 TAR A
I wEm  gfamT 23, faaifafas

fifvrs #, #1739 a9 Ff At #
A faewa adefaEs ar g s
Al TEAET T OATHN T—~{FET T
FT T3T §H A17 9¢ T gar z fw
¥ OATIAT A gWIH ®T a9
T §~—38 qan et suffgmy smaw
Mr. Deputy Chairman in the Chair.
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Greed's hungry flames mount ever higher

As evil ego's appetite is fed,
! The universe it demands as its victual
Monstrous food mercilessly shames mon-

strous hunger.
And then, O Terrible with terrific crash

your I thunder descends.
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"I want to bring about an equalization of
status. The working classes have all these
centuries been isolated and relegated to a
lower status. They have been shoodras, and
the word has been intercepted to mean an
inferior status. [ want to allow no
differentiation between the son of a weaver
ofan agriculturist and of a schoolmaster."
fw trttfi sft # g™ *m ?frc AT«TT :-

"Economic equaility of my conception
does not mean that everyone would literally
have the same amount. It simply means
that everybody should have enough for his
or her need. The elephant needs a thousand
times more food than the am, but that is not
an indication of inequality. So the real
meaning of economic equality is : 'To each
man according to his needs'. That was the
definition of Marx. Tf a single man
demanded as much as a man with wife and
four children that would be a violation of
economic equality."
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q=13 gAqeRfT 5
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MR. DEPUTY CHAIRMAN : On non-
official days, the time is fixed.. You will

have only fifteen minutes. It cannot be
increased. I have no option.
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SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra) Mr. Deputy
Chairman, at the outset, 1 would congratulate
my esteemed colleague, Shri Nathi Singh for
having moved this Resolution in this House.
1 have heard his speech and also the
speeches of the other Members of the
Treasury Benches and I have come to the
conclusion that what has been demanded in
this Resolution is acceptable to all the
Members of this House. So, there should not
be any hesitation on the part of the
Government to accept the Resolution as it
has been moved, but after making some
modifications here and there. The Resolution
states that the social and economic
inequalities should be removed, that the right
to property should be deleted from the
Constitution and that the right to work
should be enshrined in the Constitution. This

is the gist of the Resolution. There is nothing
new in this. This has been the declared po'icy
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of the ruling party, the Con-

inclusion inthe 168

Constitution

gress. In the year 1969 when the Congress
Session was held in Bombay------ there was a
splitinthe Congress at the time-------- a
slogan was raised, and that slogan was to
remove unemployment and poverty from the
face of this country. The hon. President of
the Congress has referred to this slogan in his
letter to the Congress workers. The letter is
dated the 2nd July, 1975.

3 p. M. In that letter he has

stated:

"The Indian people gave to the Congress
a mandate in 1971 to take the country
forward towards an egalitarian society based
on social justice. The objective of garibi
hatao contains in it a definite and clear
direction in which the country wanted to
move. The forces of status quo and reaction
tried to thwart the mandate of the people. But
in spite of all that, the Congress is forging
ahead with their ideals. Now the question
before the House is, if this is the goal, if this
is the ideal, then what is coming in the way
of the ruling party, the Congress Party, in
giving the right to work to those who have
been neglected throughout, since days
immemorial ? Since independence, if you are
to take the recent period, everybody has been
talking about the down-trodden people. Just
now my friend, Mr. Gunanand Thakur,
referred to the pitiable plight of the people of
the villages, of the down-trodden, who are
without employment and who find it very
difficult to make both ends meet. Of those
people we are talking here. And they want
work. And if work is not given, then naturally
they are thrown on the street and they have to
face what they have been facing continuously
for years together. In this country the lowest
30 per cent of the population is actually on
the verge of starvation. More than 60 per
cent of the population is below the poverty-
line. And if we are not going to give them
what they want—they want simply work to
live then the very
right to live is being denied to those people.
What is the Government going to do ?
Certain Members said that the time is not yet
ripe for giving this right to people, the right
to work. If this is the state of affairs in this
country, then there is a wide gap between the
declared policy of the Congress Party and the
Congress Government and the actual!
implementation of their slogans and their
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policies. It is only a political slogan given
to attract the people, and when the time for
implementation comes, then so many
hurdles are put in and so many  excuses
are given so that the actual implementation
is not done. Recently from top to bottom
every Congressman in this country was say-
ing at the top of his.voice that the reactiona-
ry forces in this country were coming in the
way, that whatever progressive measures
were taken by the Congress Party, the
reactionary forces because of "gherao",
because of agitation and because they
wanted to create chaos in the country, were
coming in the way, and the only difficulty
in the implementation of these good policies
was the Opposition parties and the
reactionaries in this country. Now because
of the emergency, they have been dealt
with. Practically there is no opposition as
such during this emergency period in the
country. Everything is quiet on the western
front. Then what is coming the way ?
Mr. Gunanand Thakur referred to the
Committee which has been appointed by the
Congress Party, popularly known as
the Swaran / Singh Committee, on  the
question of j constitutional — amendments
which they want to bring. But nothing
has been said up till  now, from
what  has appeared in the press, about
taking away the right to property.
Nothing has been said about giving
the right to work to the people, the right
to live, as a matter of fact.  Only certain
Constitutional changes are there which
are discussed in the country and which
are going to be brought about soon and
which are going to  be considered
in this House  and they are in
respect of curtailment of  certain
rights like the right of association, the right
to freedom of expression of one's views
and thoughts and so on and they are putting
certain restrictions on the rights of courts
which, in their opinion, are coming in the
way of implementation of certain of their
progressive policies and enactments, the
policies and programmes of the State
Governments and the Central Government.
These are the only things with which the
Swaran Singh Committee is concerned. But,
about the fundamental right of the lowliest
of the low in this country, who wants to \
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live, that right is not being given to him,
I mean, the right to work. Therefore,
what is the state of affairs at the
present moment? After 28 or 29
years of our independence, nobody has
cared to make any assessment or prepare
a list of the persons who are remaining
unemployed in the tribal areas in the
hilly tracts and in the villages. No, body
has cared to make a list of those persons
who are unemployed or semi-employed in
these areas. Nobody cares for them. Only
the city people are able to go to the
Employment Exchanges and are
able to get themselve  registered
there and some of them are able to
get employment somewhere. A small
percentage of these people are able to get
employment and the others awe there only
on the live registers of these Employment
Exchanges. But, in the villages, nobody

has cared to make a list of those
people who are unemployed. What
is the condition or state of affairs

of those who are without employment
continuously for many years in the
villages ? Nobody cares to know about
their condition. Sir, 1 come from a district
one-third of which is a tribal area. Even
after 28 or 29 years of independence a
majority of the people there are living on
the leaves of trees and the roots of plants
and during the major portion of the year
they are living on roots and leaves only !
This is the thing which is going on
in the country. That is why the
All-India Acharya Sammelan
in Wardha has passed a resolution. And
they have also said that it is a matter of
great concern that even after 28 years of
our freedom, millions of our countrymen
are living below the poverty line and are
not getting their elementary needs. And,
therefore, concerted efforts should be made
through both official and voluntary agencies
to assure work for all and to raise the living
levels of the weakest sections of the society.
The approach of the "Antyodaya," that is,
welfare of the lowest, is towards assuring
work for all which should be the foundation
of our national planning. But, Sir, are they
going to do it ?
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SHRI DEORAO PATIL : Yes, we are
doieg if.

SHRI KRISHNARAO NARAYAN
DHULAP : If you are going to do it, then
there cannot be any mixed economy in the
country. What Mr. Harsh Deo Malaviya has
said here is that if you want to follow the
path of socialism in this country , then you
will have to deal very severely with the
money bags in this country. Are you
prepared to do that ? There is no use making
any noise. Are you going to touch the
monopolists in this country ? There were 75
big industrial houses in the country and their
number has increased and their number has
gone up to IOO and it is increasing now
while those who are poor are suffering. Sir,
Panditji said at Jaipur some months before
his death which I would like to quote here:

"Socialism is the inevitable outcome
of democracy. Political democracy has
no meaning if it does not embrace
economic democracy and economic
democracy is nothing but socialism."

He has said this in categorical and unequi-
vocal terms. Further, he has added:

"Monopoly is the enemy of socialism.
To the extent it has grown during the
last few years, we have drifted away
from the goal of socialism "

This is what Pt. Nehru has said. If we want
to do justice to the poorest in this country,
to those who are down trodden, then the
only way for us, those who are progressive
those who want to do something for their
countrymen who are in abject poverty for
years together after independence—then the
only way out is that we should follow, the
way of socialism in right earnest.in words
and in spirit. If only we say that we are for
socialism, then these are empty words,
broken promises given to the people. If, we
want to do something, we will also have to
do away with the propertied class in this
country. And for that, our economy our
approach, will have to be changed.
Government will have to change its
approach. This approach of mixed economy
is not going to do justice to the
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people... (Time bell rings). In the
mixed economy the richer class, the money
bags, will flourish in this country. They will
exploit the people. And if there is exploi-
tation of a man by a man, then there cannot I
be any socialist society. In a socialist
j society, the man who wants work has to be
given work and the bare necessities of life
at least are given to him. This is the basic
thing which must be done in this country
Mr. Nathi Singh, by moving this Resolu-
tion, has touched upon this very important
and very essential thing which is needed in
this country... (Time bell  rings). And,
therefore, Sir, I will only quote this:

"Unless socialism became a reality,
democracy in India would be blown up
by the explosion which otherwise
would be inevitable."

Therefore, if you want to save the country,
you should follow the path which is our
declared policy. We should follow
socialism. If not, then there will be a
seething discontent in this country which
will ultimately be exploded—on what day
time and where, I cannot say. But we
cannot fool the people all the time.

With these word Sir, I support the
Resolution moved by my friend.
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4 p.M.

SHRI SANTOSH KUMAR SAHU
(Orissa): Mr. Deputy Chairman, Sir, I feel
like supporting this Resolution from the core
of my heart, because it speaks of three

cardinal principles of planning in our
country.

The first question that this Resolution
poses before us is that we must consider to
remove social and economic inequalities. [
think almost all ihe Members who have
participated in the discussion have supported
this proposition. The next question is to
create maximum employment opportunities
in this country. To this almost all the
Members have agreed.

Now, the most controversial question
comes whether we should try to delete the
right to property in the list of Fundamental
Rights and include therein the right to
employment. This is the most fundamental
question.

Before going into this question, I would
like to analyse theTiistorical importance of
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this Resolution which is before us. The
basic thing is that if we want to develop
economically, it is through socialism we
can achive the goal. There is no go for us
but to accept'this basic principle. India is
fie largest democracy in the world and
India has accepted the concept of a
Welfare State as the basic goal of our
country. And for achieving this aim, we
have accepted Uic path of socialism. That
has been told by Pt. Nehru from the
beginning.

Now, the question comes : If we have
accepted that planning is the|path by which
we can achieve a economic and social develo-
pment of our country, then how can we give
the maximum benefit to the weaker sections
of the people and the poor sections of the
people who remain in villages.,'who consti-
tute 70 per cent of the population of our
country? This right to property is also not
there in the Constitutions of some countries
.as pointed out by my friend. Even the
deletion of the right to property from the list
of Fundamental Rights it should not create a
feeling in our people or in the heart of some
people that there should be no property
belonging to any person. In U.K. there is no
such Fundamental Right. But they say, this
right to property, as envisaged in our
Constitution, can depend upon the general
laws which are framed by the Legis- { latures.
Sir, we know that there are laws 1 like the
Transfer of Property Act, the Civil
Procedure Code, etc., which will state as to
what will be the relation between property
and the individual.

Now, before going into these points Sir,
I may state that this is a very fundamental
truth that in a growing economy the proper
relation between employment and the popu-
lation is a must if we want to have a self-
generating economy. On the reverse, if
there is less employment, it is a sign of
apparent weakness in the economic
development of a country. If we analyse the
recent past, in 1947 not only we were
independent but our neighbouring countries
were also independent. But, Sir, according to
the recent thinking, we  cannot
achive'economic progress until there is
mass motivation there is social motivation
and mass participation in the economic
activities of the nation by the people .'By
getting foreign aid many of the
neighbouring countries have tried
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to develop their economy. But they had no
social motivation. For this then countries
have suffered. Social motivation comes
only by having a desire and by making de
termined efforts and only then you can hav
economic progress in the proper prospec-
tive. Without this, by only minting money
we cannot have the desired economic pro-
gress. By passing some legislations also we
cannot have economic progress. So to
have the greatest motivation forces, it is
necessary that every citizen must have an
opportunity to work according to his
ability, so he can earn to live. That is the
basic, fundamental thing.

Sir, I am reminded of a story here. One of
the foreigners was moving in some rural
part of India, and he saw on a hot
summer day a man who was sleeping
under

a banyan tree with a net below his head.
He asked him : Why do you sleep with the
net under your head, and why don't you go
for catching fish ? He said : "I have got
one fish. I have sold it in the market. Now
I am taking rest." The foreigner said :
"You could have multiplied your
carnings". He said, "What is the ultimate
result ?" The foreigner said, "By that
process you could have got more
prosperity and income." He said, "I am
enjoying peace. I do not know what can
bring more prosperity."  Our younger
generations and the people who will
participate in the development of the
nation

must be motivated to have a dynamic
approach to the socio-economic problems.
Until and unless there is a powerful social
motive behind our activities, we cannot
achieve the involvement of the
people.Corning to the negative side,
unemployment means loss of income of
the person who is unemployed. It
means national wastage on the other
hand. We go to the socialist countries
which are far away. On the other side of
the Himalaya,China is there. Have we not
heard of thecultural revolution ? Social
motivation hasbeen created by cultural
revolution by which they have achieved
tremendous progress in production of
certain items like food and certain
industrial commodity. Is it not the time
for perspective plannng? Our boys and
girls are studying in schools and colleges.
Their fathers are spending a lot of money.
The families are economically ruined.
When
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complete their studies, they are uncm ployed.
Such is the condition in our country. Crores
of people are unemployed. There are many
people who are not taking part in any
modern development. Their education is not
related to prospective planing. For example,
If we have no need for Civil Engineers in a
particular why should we teach our boys
engineering instead of electronics engineer
which wc require. The cost is so high. The
society spends roughly Rs. 50,000/- for
producing an engineer. Ultimately, when he
comes out, he finds that there is no job for
him. Is it not the right time that we must give
opportunities to everybody ? It means more
of investment. We may not be having so
much of capital. There comes the question
that we must abolish the right to property. If
we have no jobs for engineers, what is the
work we can give them ? I am giving an
example from China. So many were
unemployed. The Government asked them to
go to the villages to clean them. People were
laughing. What is this cultural revolution ?
But they went to clean the villages. After one
year, they saw that the hygienic conditions in
the villages had improved and there was no
necessity of spending so much money on
medical services. Therefore, our planning
has to undergo several changes. We have to
lay stress on the development of country. I
can quote many examples from the economic
condition of underdeveloped countries. It is
not a secret of the world history today. The
economic growth needs the dynamic social
thinking and clear guidance. If we analyse
the history of India and the process of
economic development of India, we see that
we had reached a point of zero growth about
two years ago. It was before our Prime
Minister Indira Gandhi had declared- the
national emergency and the Twenty-Point
Programme. Is it not related to our planning?
It was because of the political situation and
the lack of confidence of the weaker sections
of the people to have greater productivity.
The Twenty-Point Economic Programme has
ushered in a new era of revolution and hope.
At least, the weaker sections of tbe society,
tlie rural poor of India and other people can
think in terms of surviving. The stress is
given on implementation of the agrarian

He has scope for getting'more credit. The
weakers can develop their handloom indus,
try. This is only beginning. These people who
live in the villages, who constitute seventy
per cent of the population of India and who
come from the poor strata of society, must
also

have a share in the national wealth. They
must join in the process of national growth
and production. So I want to just humbly
submit before the House that whal Mr. Nathi
Singh said, that is employment and specially
employment for the young, intelligent, edu
cated persons, is important. The educa
tional institutions are increasing where we
are preparing these people. If they become
frustrated,- they spread the frustration to the
villages, and no country can survive such
a situation. I think we should programme our
education job-oriented. And then comes
the planning stage. We must have a pers
pective planning. We must prepare the person
to be harnessed for the greater cause of the
nation. So, there is a basic relationship bet
ween planning and employment. If we neg
lect this today, it will result in great disaster
tomorrow. So , we may not accept the other
provision where the Right to Property will
be delinked and this Right to Employment
will be put in because, the Right to Property
now has a limited meaning. if we see our
history in the legal courts, we find that when
ever a progressive measure has come up
whether it is for the nationalisation of
bariks, whether it is for the abolition
of privy purses, or . whether we want
agrarian reforms to have a ceiling on the
land holding,  sinceindependence
always the provision of Right to property
has come in the way. And in the process the
main issue has just delayed in the process,
the implementation of the economic progra-
mme in the rural India has suffered. So, if
we have to learn from the modern history of
India, from the modern history of deve-
lopment of the under-developed countries
we should come out in a new way, we should
think of a new dynamism and come before
the younger generation of our country. I
think it is very important. And whether this
particular word is correct or not is not im-
portant. What I essentially feel is that Mr.
Nathi Singh's Resolution contains the very
basic minimum truth for the development
ar.d growth of our economy. And it must
not
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be just discussed like a Resolution. I
appeal to the hon. Minister that he should
consider it very seriously. In planning, in
order tc save the future of our country, this
thing musi be incorporated. We should
look al our neighbouring countries and
though we may have political differences,
we must see the economic development of
those countries and we must draw our
example. And we must have the boldness to
do something which will be remembered in
future. Sir, actually ! feel that T should
quote Pandit Jawaharlal Nehru. What he
said so many years before is also true
today. He said :

"Today, as before, we see a society in which
there are tremendous differences between
man and man, great richness on one hand
and great poverty on the other. Some people
live in great luxury without doing any work
and some work from , dawn to midnight yet
they have not the barest minimum. Political
democracy by itself is not enough except that
it may be used to obtain gradually increasing
measures of economic democracy.".

So, if we want that more facilities to be
given to the weaker sections, we have to
think out and plan in such a manner that all
the people will be benefited by such a
scheme. This right to employment does not
mean that everybody will  be  getting
"Government  service.' It means that they
will have an opportunity to gain something
economically by working hard for it.  So,
Sir, basically, if we want to do social justice,
if we want economic democracy, and to
practise these things, it is neces, sary that
the minimum price for a man's existence,
that is work to earn his bread, must be
guaranteed.  This is the minimum thing
which every country, every people must feel
should be guaranteed to citizen of the
country. Without these things how can you
hope that these poor men who live in our
rural areas and agriculturists can better their
condition especially when there are no irri-
gation facilities ? He has work'only
for"three months and he remains idle for
eight or nine months. The staggering
poverty in which he lives is a shameful
affair today. Without giving much
emphasis on changing' their lives, whatever
we may say, economic democracy will
never be possible and social 1 justice will
never be achieved until you have I
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I a revolution and that revolution may be very
painful for some who are only in a micro-
scopic minority, who think of right to pro-j
perty, who have got that property and who j
are conscious that these things wiH create a |
lot of problems for them as common people
want more social security i.e. job for him j
and jobs for his Children in future. But, if
you want to give some benefits to the weaker
sections, to the 70 per cent of the population
it is a must that we take some steps because
growth means change in the social order.
The persons who are getting the type of
prestige in the traditional society will not get
that in a progressive society and if we want
the growth of our economy it is a must that
we give emphasis to the best utilisation of
the manpower which is the greatest asset of
the country. Thank you.

AW HATAT § I9HA (o qT e
qul) : IvFwATSAS W, 7 oA Aedr foz
st & aff mrare w=fom w2
I JZ FEE 72 T AEA T oaw
TN WEAT & FT0 Tl ATAT WrEAT
AT AT F A AVIZAAE | TH HA
TEW 2 gy w1 & vF A1 32 froarfaw
Arfaat 1 =9 g1 fafqafey a0 am
fr srafom st snfae fmman awrs

gl o HT Iw oA oA w1 wfgvam

I F A7 AT BT WIT IH9
a4z fr = szoun 9y ofey ¥ o
A7 & wfFaw § wafa & gfawrs a0
fawrar frar st 917 9% =4 92 -
e & iy 1 afemfaa fear s

7 GEATT R0 A TAfAT qALEAT FAAT

g & =t avme 7 ame v 2 =
ARl H FeEl AfaaE 7 AU T
91T wX, et F oafame w1 gz

gL AT F oAfgwre W fzewe
oYT 1 AT FEEE1 A T 9T R
fagre gz ffo £ 1| & 391 ot 50
F7AT g, TRiA agT HoS-q= qAT (20
g W7 S FEl AT F1 OWEUEEAr
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[T ar mifaez awi)
AT 00T I AT FATAT FT TEL ITAR
s

war a% qerfa F gl 71 g7
FT AT &, WAL WL Afqa 7 Z@n qw
A1 ZHET I qarae # | fedt o enfaa
T A 1 @iEy, @ 77 q97
97 wHTfeE wfawrs 98 2, 39 #fa-
17 difag 7 o ao # Ay afae
Foavw 4 7 i av fr Afa-fagms

faziat #7 quw &7 m@r , 39% waT

AT KIS AT TE H T Far £ Al
JHET AT FIA AT STACAT 2 | A
fam & AT wEET F A A
Frare 19 (5), 31, 31(w) 31(4r)
e 31 (&) F avs AT FTET
FIEAT £ | TAR T FE A1 wfawre
fzar war g & st2i F27 97 fr #78 wEE
oA #1419 WA qg0 § auie &
st foma fo smafas @i anfas
AT qEAAr & 4% |

THF T4 H AT 92 A1 Faq (F TEHEE
a s T Freigrdy 1 west a7z @ fFar
Tt =tforw &7 2 meafer & wfawre a7
Ifea fraawm &7 gu, afaam | &
afa®rs qiey &, IF Haua AT A
agA A swtAsiier #2030 & |

amig o gas sefErdr o T
o fear arfw gR-eE fFa @ a,
TaF AN ¥ AT AT g AT | T
ZRT¥ 30 SEiETT v A
FT7H 4 | A AW 40 AT AT
A1 HEAa Ay werg A Y A e are
4t w7 agy wrew gan fw @R SR
ST AT WA FEAT | TET FAF AL
AT 4Y f s afiErdy e 2T ar
F 1T ag WO IS (5 ST AHT AT
z ag wA%t aufwa &7 § f@r Sm
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wiag TFr W G Far 67
31 (2) ¥ %7 WAAT F ATAF FI
el 1 afefa § aze w7 fzay ar
FIF & AR = ATET A¥%7 9 4
W G0 THETE FHAT § avem ZEr
41 | T AT AT AT AW AT -
w201 Foar v | 72 i AT A wE
4t & THF AW wOAT uq AW F
AR G W7 FG WO AW A7 qfemre
TAATI 97 W17 20 4 | 59 AF1 F1 099
SUATT F o0 2o 91 F97 4 A1 397
GHT AU FART K AT A | FH T
Tz AR 7 AT qeafs T2 A7 4
AT T &7 AT IED | TF A AT ATE
AT AEETT T eyt AT arfa A1 aia
qATFT 2, WeAW 9 F AM E, I A
o %, 391 491 & g7 AvE ¥ AgraAr
aar G571 fae aF arfF 7§ 9947 T
FAT 7 | TH q9E A G TT A5
AT fer & @ T w5 f

THAW ATA E1 A9 AT HEATATHT
F foedt 9ot 7 ot ey A7 faar ) ww
HHA A7 AEAT SA7 91 7 g7 a7y v
FIT TR T2 AT A AT A, A
TE T GTATFL A o9giavz 4 fFam)
THF HATAT AN T AN AET K TET
2. 1 afwd am g wgd w77 g
I FAT agA AT FAT FT WAT 9T )
AIFTT § I TAL A1 A F7 [T 4w
= 9% ¥ faaq o qraT § & aqErant
A1 afefa & age #7<fag | gwad o
AEATT FIE H AAAL, mOAT s
AT FAT, AT AG FAA T F07 qF I
ATE AT FTAATE TE T AN ) TR
AR OUAT FoT T IAF 3L 2 2 H3T
qFT HE, THF (AT A7 2R FTAA aAT
fm

g wamEr fafaaw ax ¥ arv §
AT T FArar 2 1 g7 smg 77 fafams
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awr A £ faar mav 3 ) @ FA T
At GIATT ATFRT T FHA FIAT TE
v foar 2 1 gare fom oft 9w e A |
Fe1 f& w77 av fafaws Fo @mn &
fapar wmar & | 97 " T 2 R FET
¥ ITF 7F IW A€ AT gIAAT A1E F |
a9 wiEaT ¥ aega § gaq fafaawas
% arv 7 fasre frar a1 97 w9 Ay
7 go a7 # favsm w7 faar av fF oo
FEI A AT T qIE AT qAAT (A A &Y
& fufaws 7w ad fzar o var 2 &1
g T (=T AT 7 A o

SHRI KRISHNARAO NARAYAN
DHULAP: There is no machinery to im-

plement whatever decision is taken by the I
Government. %

o7 are afasg awi . 9w AT
1 afifa F w7 2 www wfawe a7 |
q WA Z M7 FE S ody Aty wew g
fa fafmre a5 78F foar o war 2 &
T4 AFE FTA FY | 9T o7 I
71 fAa a1 § a1 29 faw v a9 v
7gt 9% fafaaw a5 737 faar smw@r 20
A ZH TH AvE F1 g9 [ A Zn
zan fr gzt a7 39 @ 71 fafasg
51 747 727 AT o 72 £

1971 ® g9a AfFqe 7 q=aaar
Furtae faar qr | 3w geAwa aefa
gfqars fagEs o afgwzo gty
qAEAT AT T AFEAT FEAT T
a7 #7 e mar 2 gw oferw gzves
q fa#l1 #1 T T oFET T2 GE9T
M7 TF AT 1 AETEa a7 qfefa H
777 #7 fzar v 7 arfe =meET &
MFT FIE AFAFA 4 A AF |

A,
=¥
17

THF {19 # AT wfFer o9 31
1 &7 FarEe (37 2 faaw s grer
39T W 3941 feeT 7 21| ifE
zq Fmarfas =17 F9AT ARA £ W
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F1E T FA 3AF TEA H TrEr A aw AT !
IFRT TZ AT IIAT AT 2 7 o1E
39, 3ot St fEar 14 (TR F
ATHT FRTAAT), AT 19 (W™ FT
wRaar), g 31 (WA e i

- fm & meafe Frnfane) ¥ fode

&1, e @ g1 o Ay faer Frm A
AR AT 3041 HYT 39t avAFrAT,
I o Y Z9A FAW IEA £ | T e
&1 & f |vFe & o 7 annfaw
o1 arfas gafafier =7 zzm § #1F
FEATE AT & W17 IAHT FH HIWI 773
# qFFAT FTAFAE |

AT FATY A7 gAT ST 7 OF aATH
T | I Fa v gwre qw & wfaw
fawrs & fao fowez sxmmr 5 fao
FTE T qET 27 AMET |

They cannot co-exist.

fa=re a1 w=wr 7, TN S0 3T AF
Al E W7 gH AR A7 =AgT g | afea
arEsfas o a F 97 A feaar arm
T P sy o feafa & arafas g9
&l wmr g 5 ameAr-amAr aE w
T 4T AZ A 3 & | agT A A
adr § fomw fag o st = AT
fazelt gzt arzT a9 & | 92H g AT
g 7 zm wrewfads 21 s g as -
I3 AYF Z  IAA1 A4 FY AR |
wfag s 2 fF gw 39y =it 7 fag
AT faT &7 177 | BE S F (A7
Sz 2, Ersfaw 7 2w 2, A
% gz wazv v i a7z A9 |
TG GETT 0 AT T qFAT 2|
FATT AZT AT M4-303541 A1 531 F7 7FA7
2 | gafag w=97 7 7 frerer aw faedr-
AT AfaF 2T AT w T

HIFTT 092 367 FT 994 57 721 £ {%
FW gl ¥ 99 #fz7 7 g 7T | e
ferr Zwry qmy T TOTy 2 ) ATIAA
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[#t a7 wifaeg 7mi)
difa &1 gwan wva 2 fw fm awe @
arzA| 3 W7 faawt 3 wgdr wwla
w17 Ffa qfw 1 o o fraifa a1
A1 9FTY F g9 gAarE anl 97 wfaw

7 @wra 2 foma &+ gw amwfas =

F7 a% | faeir g w1 faeger awra
F¥a1 3fam a9 7 | a7 W=7 2 & o6

sqqwqr g9 47 foma fasi g9 d9adia |

AT F WA W FEA § A
7T arfae e 7% )

aerfe & ufawre 1 gw aara 57
Z, 9E qET T=G1 1A Z ATH AE0 AT FA

BRI TA 9T AMFAT TIAT | AfFA wr |

FAa1 a7 T@Ar 2 % am wrw gare 3w
7 ot afefeafaar § & 78 fF w9 02
fa=re fear o /% ) #ow g aals &
gfumre #1 quT £ T A1 gAT A=
AT 7 JAE 93T, T e 9 oy
AT TIAT, IEEA HITWAF FAFATI
9% AT FHT TEAT | TATAT qE FWAT TN
fr 3w %7 var afefeafaar @ 57 77
=f=a grn i 29wl & sfawe .
At w4 7 gfasmE, wEE, 96-
ars orfz & favfss favm & gamfa
7 afzg 21 ww arafsr, mfas 2=
=Y miftq & arar 7 92 @ g A=
21 97T 2 F 29 T 39 S9Rr 9
ZTF |

AEAAT g7 77 98 W AN A4l
Ifaa 71 gFm ) AN ZW oag AW
T & Al AL-AET aTAl F1 Feq d
o a7y § 29 §F 72 2 anar 9% e
o ama & fag an Fo91 9% 43 gz
7 Wl AT FW FTAT ARA £ W T w
TAFI TG GH1T 4 F7 421 T |

T AA 9% W F fF 3 2w dfqum

7 AT F7 & Al 1 e & 307 |
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FTA E | TH 39 AT A% 9 A faar
o1 7@ & fr oagw wiaw @eiae aw
afaam § &7 | SN & weET ArrE
& & gw #0 wvw w1 72 wfEg da-
HAT 7 ATUERH] #1799 # foq
¥71 fr 20 38 79 7% F1E Fuita A8
FHT 79 T (% 77 S0 7T A AG A
AT T E W | T HAAT F1 ZH AIS[
| AT H AW AN AA] A LA wEH
2R IIMET |

SHR1I KRISHNARAO NARAYAN I
DHULAP : What is way to judge? In ; 1971
itself, people voted massively for i the
Congress Party.

sfi @ mifasr awi o 3 O
| ZWF I aTH %% Tee W
W 3T 97 TR gATT A
| a% T TE ATA B S
fr afgem =1 @wa €W
2rzm faa o =2fasfeen
q 2 T9w fa9rdi &1 gw
AT E A T AW 3
9AT SETEA | 98 qTEAE
fF | Zm a1 SERE ST
& g9 afFam F1 |/ &7
ff zw7q q Jes 7 "7 gareT
famam z 5 w9 &1 39 F1 TR TG

£ o

‘-—:L _j. ﬂ‘ ﬂ

T amE, ag Al o owmar @
fF =2z 7 aredl Famrw w7 3
WA | qg AT AwE q FE Ara
f& amfs w1 wfwwe swa F+9
F ET ag weEw FH TT TG | OAY
FOemT E A 6 @ A1 s
az F1¢ WZ F71 s A9 2 fwoEw
fzerr 4 A1 3E gT BV OATAAT

wfi ®Q AW TR : AT Tg OH
ama F7r fa & % AF w9
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S A mifarr axi: a9z 3w 2
7 nF faa wE werf| F1 wheere
| FIAT ZOT, AfEd wdr g afe-

feafar 781 2 & zn o7 W @
THT KT | UHT I K EW AT
IS &1 A9 F7 A OA[

r s
am &1 2 frozm i oam a7 f'

s Ez 2 TvemanE A1 aga
T ER 2| AZ A GWIT A OAHEAT
WOAFA 2 UEAT 2T OIAOFN

AAIT ZT AT oWy A1EI A F Al
& fmma 7 war
T7 8% ) 3 § fFaw G F1 9w
guit 7z am faer w fedr &F 20
g mA-EEal 3w gE R EmA
qafs #1 2 W Tmw oA A& o#m
& ardr gt w1 oFm fram 2 faew
oA W AN R Az O
qFe 21 T3 F 1 A wWAA & fw o
T 99 X AATF 2 AT TAT AAIR
A1 g9 WEl § W17 War 8 Aee
I FTGAA FT TE F | FUIT ATHA
ng gt 20 w3 fw fawd
T R A1 AR B 933
7 Fwv 1975 A% ZAC
W Fear fFeAr adt 20w qr o#w
wifgs gafs F49 2 391 SAEEr

# w7 owrear g g OFEoamvEw
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AW F W TH 9T S Wi fmm
ar @3 s o3 g yw
IEH AT FUAT 99 AgEE OHy
ara-ara A1 zETa fmem qgfr g,
wft 7 3wn a7 A v ¢ fR oag
FATH WTENTH WY qTAvgEArH
F ooAET T 2 | AW AT "
a9z F oar sed Ef@
AF fAm s 13w A W oW
AR FT AT 1 TH 97 AT =@ fEmr
ST 7ET O\ WET A% ATISATI AT q9A
2 WAl A% EH A8 TAT AEl 9w 7w
o gz fw 7z FAram g fF g
A7 9AAl F AAER A A1 ATFE
& v g2 oTa 2 fEomd Awozmr

gw @ faq Am nx g fw o a9a-
aT oE

steeqmaTIg I F TF T
A97¢ F | FeET AiEEl FOAAA

A4 E

Wi qw wifag a@wi oA &
7T E | AERIT § UR TAATA FHE
T A1 W7 TEAl 3E FE 41 fF
gadt o gEma A m 7o w=g
avg 7oA anfn 2w # fEa
afmme & ) T fagmi T Fared
fg frad  mam 97 97 WEET,
ag wfefezm w3 &0 w1 &%)
i wore fFar AT 2| Fam
fr s FEmaTE @ 3
fetfazg 72 Z @R ca 9917 § W
a9 Wiw: A7 AW 9@ g0 gwe
gara femn #w 3@ gmTEl 9T gE
o fFar gz 3w ge A1 fam w
Té1 fagw @@ TEE AR A A
1970 & "F WAl FHEl dEE
TFET FHS F ¥R A2 A fF FA
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TUAFMT 1 FAT 80 AT 70 TAT
TFla &1 TEM 1973 § T "ivE
aur fF 1 AR & faene a¥TT 90 AT
# fomr 146% a1 14 92 § FW
FH fgear 2 @t 7 #fE-F0a
FIATT & @wr £ SAR A dmar
H 1 9% 60 @TE 10 FATT AW
779 § fom & 987 70 @60
gaTe (Y wfgams soam@ 50 A9
g) o g¥re @ I=E oaaw fF
M F 209TE 60 FATT, AN AT
are # faa® & 7 10 a1 60
FATT T wfzard 10 a1 IR
az ot FAar fF 7 wiws we 2,
froamdfin a1 21 awT 7 W
aared fv 4% gw T wiwEl A
W fard qv g 7 Raa A
FI ATy ZATe ATAA 27

SHRI KRISHNARAO NARAYAN
DHULAP : You can get statistics from

Gram Panchayatas. You can write to them
and get the number of unemployed persons.

st Fw Aifasg awt o ogare g
nF FaT @Ad g fwwer 0 @@ g7
WA H ATHT Af A2l FL AFd, @iFq
§ 9TAT WITE FORTAL A 9T 49|
TE WATA UF UEE AAT THAT
gfgr & foa & soafama & am
i e qE0 2 & agd Al
ot A & foaw w7 sfam giws
TE fo a1 g 9| | aEme
FIET 247 504 21 IAR FHIT
ai 31 f@Ee, 1975 a% § #wiws
g ZT 6 Wi ¥ amm gw fafam,
ufafers wifz osfigs wifest &
el AFT LS T €, A
¥ frr g77 wtvs @ fad, sw
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T FrAEl § i ¥ b
A IAANT AF 93ATA 26 FAT AT
TFY F AT Areq vfawe & §1 390
" AT Fo 5o Fo dle ¥ ST qFET
e fF s e § oS owiws
Z A% T3 AT g B, wAW A
AZA AT AUIMT 65.7 WA
& WIT #1997 AW gu Am 27 9fA-
oA | A w0 77 @ F, afea
qTET AW & FOd gu § fR T
g=@1 A faew s g1 fower

ATET WIE W | THT 9WT d BE
7.3 9fAer & fam wwa A o@w

o gn & 6 oafz sedr ad fae
AT 71 qZAT B &, AW TEd
A AT 65.7 A AW AT
g | zqg a fafsw F5wme waar
TEAITE HAIET g19 AT 47. 84 ATE
F 0 OWEAT FHAT A OWIEE FT WE
4139 Tw gmE gq fZa E o wEr
i =@ 1973 § 41 91§17 3@
7 fawmr w1 e 7 oT@msy fE
§ e fEem awEedr gl
= o fFroa

AEET WTIRT 3107 W+7 Gay
F1A-39 31 (O & w7 AT

TEA OFAT | FHEI A 221 @ f2A
=" w198 07 fvim & fear oo

21 9m #AME fAETrdE & 7w 97
sifamr w7 @ Z B swwr oA
Frffaa £

SHRI KRISHNARAO NARAYAN
DHULAP: The Bhagwati Committee
recommended that the Employment

Guarantee Scheme which is in operation in
Maharashtra at present should also be taken
into consideration and that it should be
applied to the whole country. I would like to
know whether that was the recommendation
or not.
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o e Mfaer AWE T WA qf 41, ¥ &7 A gwY AywA
T FAE AR FEE AN gy qm ey A FaAam & oo
I T AH T A AT TAGT | gy v qF €AW 9T W, TEAT
¥ ogwe AW § a@AE AW | ol ywfy 9 2 oW T wowr
@ o gy Fw el fr AT | ammwm ael v

A% w7 OGIAYT oF AT §, TH A
w:&‘r:ﬁtwmé.mﬁi‘, foadt ofr ZaTdr GEmiiT A
AT AT ATA W FA W R zE gud gwer e a awe @ e
e waa Agwa a1 O | g s & s A v FAmm
a W oww @ A 20EH A e SR gt & oz faew
wTE A A @A 0F Aw & oqme G A @ we
B ATE T FEHU av% WA s wmEt 7 oqwey w1 wwer
g1 oW TR A T Ay der § AT @ o7 g
FER FET @, ATk A AT S fem man) o owafa § aw od
ﬂ?mqgruhmamﬁﬁl'm&quﬁﬂﬁ. qar

fia¥ 25 ®at & ¥W A fEAAT |
faafaar ars & 1 g7 st T =rfed
OFEAT 8 gW A AT wErg dwal
qE), ANAT AT AT AWAT HGF ATHA ,
TEN | qE0 97 FOF OF FI05 uTaHy . L lF
oM | IARN T AT, IAR AHAT . -
o1 5T armw dwer Az A7 zafan |
TIAT qE0 AFF FAIT FANT F zﬁgi.‘ﬂ_m1r
A7 A7 | e AgrEaE % fud omas | . o
@ ».;ma*;?r‘“&i%é'; : < Iﬁj\'ﬂ?’-ﬂﬁﬂmhﬂ-lgﬂ-‘ﬂllﬂ
T ATG FZWIT AW F T qET- | ovmmuRz fre o Tredi W FF
whfr gf 99 o Wt e I | wfa dm  fad faem o AT
TEM | gafy AR A ST AW IIT | FW 1972-73 H AAMT qAT 4T,
& TEEI AT WEAT FG ) EAET s A A FfF 1973-74 § A
FEA AEH AT 21 EWUY AWM A AWA | TSNT FTAFW AACAT A AT | AX
F1 FHT 41, 991 FEw 97 fagaer | e, Aew oRemEZ gEd 99
mmmmwmm’wﬁmwhwmmm
wg g, fafes qdmarr & afz @t fawm o2
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TET HIT ALSEE A @ FE
 fod, e &9 Aara 5 qiwdl gwadin
aysramd fefsferaafza drg o gurey oo
213 W AW faEvw 2@ e
frr oft madz wam @ wO#
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T qg 2raeqT A1 A1 o2 fw oos
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IET FOWEET A A "
it afew F wfgs dwme w7
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Al AIEATH] FOWAEA A AT
FoFT UEAEa AT g g EAAD
AN FE e § AT T fzaen
arset F1 e ww owm w9 2w
AW A% TR E |

oY WA E fE ZWIE AW oW IAv-
F #wEa g fafy aga weE
T A AR gy F Frw o
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THE VICE-CHAIRMAN (SHRI SINGH):
The House stands adjourned till 11 00 A.M.
tomorrow.

The House then adjourned at two
minutes past five of the clock till
eleven of the clock on Thursday, the
27th May, 1976.



